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An Act further to amend the rd Contracts (Regulation) Act, 

BE it enacted by Parliament i enty-second Year of the Republic 
of India as follows:- 

1. (3 ) '  This Act may be called Forward Ccjn tr acts (Regulation) 
Amendment Act, 1971. 

(2) It shall be deemed to have e into force on the 11th day of 
October, 3.971. 

2. In section 2 of the Forward Co s (Regulation) Act, 1952 (here- 74 of 1S52 
inafter, referred to as the principal 

(a) in clause (c), the word future dnte" shall be omitted; 

(b) to clause (i), the followi proviso and Explanation shall be 
added, namely: - 

'Provided that where an such contract is performed either 
wh\olly or in part,- 

(I) by tendering of t:e documents of title to the goods 
covered by the contract 9 any party thereto (not being a 
rcmmission agent or a ba k) who has acquired ownership P 
o£ the said documents by  purchase, exchange or otherwise, 
'LO any other person (incl !I ding a cormnission agent. but no4; 
i rcluding a bank) ; or 1 

(2) by the realisatio f any sum of money, being the 
difference between the ct rate and the settlement rate 
c.lr'clearing rate or the r f any offsetting contract; or 

(3) by any other mea s whatsoever, P 
and as a result of which actual tendering of the goods 
covered by the contract or payment of the full price therefo~ 
is dispensed with, then, suc~lQ contraet shall not be deemed to 
)?n a ready deliv9ry .- contra~ 

3.9': 
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Explanation.-For the purposes 1 of this clause,- 

company as defined in , 

10 of 1949. the Banking Regulation co-operative bank as 
2 of 1934. defined in the Reserve Act, 1934, [.he State 

Bank of India and any and any corres- 
pond~ng new bank 3 of the'Bank- 
ing Companies Undertakings) 

, 5of 1970. Act, 1970; 

(ii) "commission agent' s a person who, in the 
ordinary course of business, s contract for the sale or 
purchase of goods for other a rcr~luneration (whether 
known as commission or which is determined jn 

the contract itself or det rom the terms of the 
- contract, in either case, on eference to the quantity 

of goods or to the price stipulated in the con- 
tract.". 

3. ( 2 )  The Forward Contracts (Regul ) Amendment Orbancc ,  Repeal 
I '  Of Y71 1971 5s hereby repealed. and . saving. 

(2) Notwithstanding such repeal, any done or any action taken 
under the principal Act, as amended by said Ordinance, shall be 
deemed to have been done or taken und principal Act as amended 
by this Act. 


